
IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE: 

BISWANATH CHARIALI:: SONITPUR 
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u/s 143/341/324/325/323 I.P.C 
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1. Md. Nazir Ahmed 

2. Md. Nabi Hussain 

3. Md. Jahar Ali 

4. Md. Nur Jamal Haque 

5. Md. Musabbar Ali……………………………Accused persons 

 

Advocate for the Prosecution: Smti. Jahnabi Kalita, Ld. Addl. P.P 

Advocate for the Defence:  Md. Sahidur Rahman 

Evidence Recorded on: 3.05.16; 4.06.16; 1.08.16; 1.10.16; 8.11.16; 25.05.2017;  

                                  09.10.2017 

Accused persons examined u/s 313 Cr.P.C on: 12.03.2018 

Argument Heard on:  03.04.2018 

Judgment:                05.05.2018 (due to absence of accused persons on previous two 

dates).                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                               



 

J  U  D  G  M  E  N  T 

             PROSECUTION FACTS IN BRIEF: 

1. The prosecution story in brief is that the informant, Md. Abdul Sahid, had 

lodged an ejahar on 02.08.2015 stating inter alia that on 31.07.2015 at around 

8 P.M, while he was standing in front of the house of Md. Rustam Ali, accused 

Nurjamal Haque started to quarrel with him and at that time Md. Manaruddin 

had arrived there. It was further stated that the said accused, Md. Nurjamal 

Haque bit the finger of Md. Manaruddin Ali causing grievous injury to him and 

fled away. It was further reported that at about 10 P.M when the informant. Md 

Gazi Ali, Md. Noor Ali and Md. Atabar Ali were taking the injured person to the 

hospital, the accused persons attacked them with iron rod, sticks, and sharp 

weapons near Madhupur Tiniali as a result of which he had a fracture on his 

right hand and Md. Gazi Ali and Md. Noor Ali had also sustained serious injuries. 

Hence this case. 

 

2. On receipt of the ejahar, the Officer in Charge of the Biswananth Chariali P.S 

registered a case vide BNC P.S Case no. 238/2015 u/s 143/341/325 of the 

Indian Penal Code and thereafter entrusted A.S.I Amal Chandra Dey to 

investigate the case. The investigation culminated into the filing of the charge 

sheet u/s 143/341/325/324 of the IPC against the accused persons. 

 

3. The Court has complied with the requirement of furnishing copies of relevant 

documents to the accused persons, as enshrined in Section 207 Cr.P.C. 

Thereafter, on a careful consideration of the case record and charge sheet and 

after hearing Learned Advocates of both the sides, it appeared that there were 

prima facie materials against the accused persons u/s 143/341/324/325/323 

I.P.C and thus charge was accordingly framed. The charge was, thereafter, read 

over and explained to the accused persons to which they pleaded not guilty and 

claimed to be tried. 



         POINTS FOR DETERMINATION: 

I. Whether the accused persons formed an unlawful assembly in 

order to commit an offence and thereby committed an offence 

punishable u/s 143 IPC? 

 

II. Whether the accused persons, at Madhupur Tiniali at around 

10:00 p.m wrongfully restrained the informant, Md Gazi Ali, Md. 

Noor Ali, Md. Atabar Ali and Md. Manaruddin and thereby 

committed an offence punishable u/s 341 IPC? 

 

III. Whether the accused person, Md. Noorjamal Haque, bit the left 

index finger of Md. Manaruddin and voluntarily caused hurt to 

him with sharp cutting object and thereby committed an offence 

punishable u/s 324 IPC? 

 

IV. Whether the accused persons voluntarily caused grievous hurt to 

Md. Abdul Sahid and thereby committed an offence punishable 

u/s  325 IPC? 

 

V. Whether the accused persons voluntarily caused hurt to Md. Nur 

Ali and Md. Gazi Ali and thereby committed offence punishable 

u/s 323 IPC? 

 

THE TRIAL: 

4. The prosecution side examined nine witnesses and the defence exercised their 

right to cross examine the said prosecution witnesses. The prosecution also 

exhibited documents in support of their case. 

 

5. On closure of the prosecution evidence, the statement of the accused persons 

u/s 313 Cr.P.C were recorded. The defence side refused to adduce any evidence 



on their behalf. Thereafter, the arguments forwarded by the Learned Advocates 

of both the sides were heard and the under mentioned findings were arrived at. 

 

DISCUSSION OF THE EVIDENCE ADDUCED:- 

 

6. PW-1, Md. Abdul Sahid deposed that the accused persons stay near his house 

and about 10 months earlier at about 7/8 p.m while he was at his home, he 

heard some hue and cry on the road and when he had gone out he had seen 

that a thief was being interrogated by their VDP Secretary, Abdul Sahid, Abdul 

Ali, Nazir Ahmed in the house of Abdul Hassen. He deposed that at that time 

Md. Nur Jamal had come there and said that he would break open the door of 

Abdul Hassen. He deposed that P.W-1 and Md. Noor Jamal had an altercation in 

that regard and then Manaruddin and Atabar Ali came there to stop the said 

quarrel. He deposed that the accused, Md. Noor Jamal bit on the finger of Md. 

Manaruddin and fled away from there and as a result of which Manaruddin 

sustained injury on his finger. He further deposed that while he, Atabar Ali and 

Noor Ali was taking Md. Manaruddin to the hospital, the accused persons came 

there. He deposed that accused, Nabi Hussain, assaulted Noor Ali with the blunt 

side of a dagger. He further deposed that the accused persons assaulted him as 

well and caused injuries on his right hand. He deposed that accused Noor Jmaal 

caused dagger injury on the left side of his back. He deposed that the accused 

persons had iron rod in their hands. He deposed that after attacking them the 

accused persons fled away from there. He deposed that they had gone to BNC 

Hospital from where they were referred to Tezpur. He deposed that he had 

lodged the case against the accused persons. Exhibit 1 is the ejahar lodged by 

him. 

 

7. In his cross examination, he testified that regarding to the same incident the 

accused persons had also lodged a case against them. He deposed that while he 

and Noor Jamal were having an altercation Manaruddin came there and stopped 

the quarrel. He deposed that after that he had gone away from there and so did 

Noor Jamal. He deposed that the accused persons had used dagger and khukri 



to cause injuries upon him. He deposed that he had sustained injuries on his left 

shoulder and right hand. He deposed that he had also sustained injuries on his 

left hand finger. He deposed that he had to be admitted at Tezpur Medical 

College and after a day of admission he had lodged the instant case.  

 

8. P.W-2, Md. Manaruddin, deposed on oath that about 10 months earlier one day 

he had seen the informant and Md. Noor Jamal having an altercation with each 

other. He deposed that while he had gone there to stop the altercation, the 

accused, Md. Noor Jamal bit his left index finger and fled away. He deposed 

that he had sustained injuries. He further deposed that while he was being 

taken to the hospital by the informant, Noor Ali, Atabar, Gazi Ali, the accused 

persons assaulted them near Madhupur Tiniali. He deposed that he fled away 

while the accused persons were assaulting the informant. 

 

9. In his cross examination, he deposed that he had not lodged any case regarding 

his finger. He deposed that at the time of the incident at Madhupur Tiniali, he 

had fled away and that he does not know about the incident. 

 

10. P.W-3, Md. Atabar, had deposed that upon hearing hue and cry he had come 

out of his home and had seen Noor Jamal having an altercation with the 

informant. He deposed that they stopped the altercation and sent Noor Jamal 

home. He further deposed that he had heard later on that Noor Jamal had 

bitten the finger of Md. Manaruddin. He deposed that Abdul Sahid came to his 

home and told him that Md. Manaruddin is required to be taken to the hospital 

and so he, Abdul Sahid, Noor Ali, Gazi Ali had taken Manaruddin to the hospital. 

He deposed that on their way to the hospital, the accused Nabi Hussain 

assaulted Abdul Sahid with a stick. He deposed that he fled away from there. He 

deposed that all the accused persons were present there.  

 

11. In his cross examination, P.W-3 deposed that he had seen the altercation 

between Abdul Sahid and Noor Jamal himself and at that time Manaruddin was 

also present there. He deposed that he cannot say as to how and why  



Manaruddin’s hand was bleeding. He deposed that when he saw the fight at 

Madhupur Tiniali with Abdul Sahid he had fled away. 

 

12. P.W-4, Md. Noor Ali, deposed that about a year back there was an altercation 

between Abdul Sahid and Noor Jamal as one thief was apprehended there. He 

deposed that he had heard from Manaruddin that accused Noor Jamal had 

bitten his finger. He deposed that Noor Jamal had gone away from there. He 

further deposed that Abdul Sahid also had an altercation with Nazir Ahmed. He 

deposed that when he, Abdul Sahid, Gazi Ali and Atabar were taking 

Manaruddin to the hospital, the accused persons assaulted them near Madhupur 

Tiniali. He deposed that Nabi Hussain had assaulted him with a stick. He 

deposed that he went away from there. He further deposed that the accused 

persons also assaulted Abdul Sahid and Gazi Ali. He deposed that accused, Noor 

Jamal, assaulted him on his hand. He deposed that Abdul Sahid also got injured. 

 

13. In his cross examination, he deposed that he had not seen Noor Jamal bite the 

finger of Md. Manaruddin. He deposed that when Abdul Sahid and Noor Jamal 

were having an altercation, there were about 50 people there. He deposed that 

he had sustained injuries on his left hand when accused, Nabi Hussain assaulted 

him. 

 

14. P.W-5, Md. Gazi Ali, deposed on oath that Abdul Sahid and Noor Jamal had an 

altercation and when Manaruddin had gone to stop the said altercation the 

accused, Noor Jamal bit the finger of the said Manaruddin. He deposed that 

later when he, Noor Ali, Atabar, Abdul Sahid were taking Manaruddin to the 

hospital, the accused persons attacked them near Madhupur Tiniali with sticks. 

He further deposed that Noor Jamal assaulted him with stick. He deposed that 

Nabi assaulted Abdul Sahid and they took Abdul Sahid to the hospital. 

 

15. In his cross examination, he deposed that Abdul Sahid is his brother. He 

deposed that accused, Noor jamal had lodged case against them. He deposed 

that he had sustained injury only on his hand and no where else. He deposed 

that they were going by bicycle. He deposed that Abdul Sahid had gone for 



treatment to Tezpur and that he had lodged the case after coming back from 

there. He deposed that Abdul Sahid was not admitted in the hospital. 

 

16. P.W-6, Md. Ali Ahmed, deposed that he had heard that there was some quarrel 

between Abdul Sahid and Noor Jamal.  

 

17. P.W-7, Sri Simantan Bhuyan, a resident of Madhupur, deposed that he had 

heard some hue and cry near his house, he deposed that he had seen some 

people on the road but due to darkness at that time he could not see what was 

happening.  

 

18. P.W-8, Dr. Naren Kutum, deposed on oath that on 31.07.2015 he had examined 

Abdul Sahid, Nur Ali, Gazi Ali and Md. Manaruddin. Exhibit 2 and exhibit 3 are 

the medical reports and Exhibit 2(1) and Exhibit 3(1) are his signatures. 

 

19. In his cross examination, P.W-8 deposed that injuries of Abdul Sahid and Nur Ali 

may be caused by falling over hard substance. He deposed that the injured 

persons were not escorted by police. P.W-8 further deposed that injuries of Gazi 

Ali and Manaruddin may also be caused by falling over hard substance. He 

deposed that Exhibit 2 and Exhibit 3 do not have mention of the history of 

injuries and also the case reference. 

 

20. P.W-9, A.S.I Amal Chandra Dey, deposed that on 01.08.2015 he was posted at 

Biswanath Chariali P.S as A.S.I. He deposed that on 02.08.2015 he was 

endorsed by the O/C to investigate the instant case. He deposed that the FIR 

No. 238/15 was lodged by Abdul Sahid on 01.08.2015. He deposed that on 

02.08.2015 he had recorded the statement of complainant in the police station 

and the day after that he had gone to the place of occurrence. He deposed that 

he had drawn the sketch map and recorded the statements of the witnesses. He 

deposed that he had sent the injured persons to Biswanath Chariali Civil 

Hospital at first and from there to Tezpur. He deposed that he had collected the 

Medical Reports. He deposed that he submitted charge sheet against the 

accused persons u/s 143/341/325 IPC. Exhibit 7 is the charge sheet. Exhibit 4 is 



the Medical Report which he had collected from Tezpur Medical College. Exhibit 

5 and 6 are the sketch maps. 

 

21. In his cross examination, he deposed that he had gone to the place of 

occurrence on 2.8.2015 at around 4:50 p.m. He deposed that the ejahar was 

lodged on 02.08.2017. He deposed that the place of occurrence is not at 

Madhupur Tiniali. He deposed that as per Exhibit 5 the first place of occurrence 

is at Erabari Gaon and as per the Exhibit 6 the second place of occurrence is at 

B.G Road. He deposed that P.W-1 had stated before him that accused persons 

assaulted them with iron rod, Khukri, sticks and broke his right hand and also 

assaulted Noor Ali and injured him all over his body. He further deposed that 

P.W-1 did not state before him that accused Noor Jamal assaulted him with a 

dagger and injured him. He deposed that initially the accused went for 

treatment themselves but later on requisition was sent by them for report. 

 

APPRAISAL OF EVIDENCE, DISCUSSION AND DECISION THEREOF:  

 

22.  POINT FOR DETERMINATION NO. III:- Whether the accused person, Md. 

Noorjamal Haque, bit the left index finger of Md. Manaruddin and voluntarily 

caused hurt to him with sharp cutting object and thereby committed an offence 

punishable u/s 324 IPC? 

 

23. The evidence of utmost importance in determining this point for determination 

is that of Md. Manaruddin/P.W-2, the alleged victim. P.W-2 had deposed on 

oath about 10 months earlier that one day he had seen the informant and Md. 

Noor Jamal having an altercation with each other. He deposed that while he had 

gone there to stop the altercation, the accused, Md. Noor Jamal bit his left index 

finger and fled away. He deposed that he had sustained injuries. In his cross 

examination, he deposed that he had not lodged any case regarding his finger. 

P.W-1 also deposed that the accused, Md. Noor Jamal bit on the finger of Md. 

Manaruddin and fled away from there and as a result of which Manaruddin 

sustained injury on his finger. P.W-5, Md. Gazi Ali, also corroborated the version 

of P.W-1 and P.W-2 and further deposed on oath that Abdul Sahid and Noor 



Jamal had an altercation and when Manaruddin had gone to stop the said 

altercation the accused, Noor Jamal bit the finger of the said Manaruddin. P.W-3 

and P.W-4 deposed that they had only heard that Noor Jamal had bitten the 

finger of Manaruddin. P.W-4 deposed that when Abdul Sahid and Noor Jamal 

were having an altercation, there were about 50 people there. P.W- 6 deposed 

that he had not seen the accused, Noor Jamal, bite the finger of Manaruddin. 

Exhibit 3 is the medical report indicating the injuries of Md. Manaruddin. Exhibit 

3 indicates the time of examination as 11:45 P.M dated 31.07.2015. The injury 

was a small cut injury. Nature of injury was simple cut injury caused by sharp 

weapon.  

 

24. P.W-2/ the victim deposed that accused, Noor Jamal, had bit his left index 

finger. It is a well established position of law that testimony of independent 

witnesses is not mandatory if the sole testimony of the victim remains 

unshakeable. P.W-1/the informant corroborated the version of P.W-2, and 

deposed that the accused, Noor Jamal, had bit the finger of P.W-2 causing 

injuries to him. P.W-5, Md. Gazi Ali, also corroborated the version of P.W-1 and 

P.W-2 and further deposed on oath that Abdul Sahid and Noor Jamal had an 

altercation and when Manaruddin had gone to stop the said altercation the 

accused, Noor Jamal bit the finger of the said Manaruddin. Nothing material 

could be brought out in the cross examination by the defence regarding this fact 

of injury of Manaruddin which would make his testimony unrealiable. 

 

P.W-3 and P.W-4 deposed that they had only heard that Noor Jamal had bitten 

the finger of Manaruddin but they did admit that they were taking Manaruddin 

to the hospital that night. Exhibit 3 indicates that the nature of injury on Md. 

Manaruddin left index finger was simple cut injury caused by sharp weapon. The 

defence could not shake the testimony of the victim or P.W-5.  

 

Thus, considering all the evidence, I am of the opinion that the prosecution has 

been able to establish the guilt of the accused, Noor Jamal, u/s 324 IPC beyond 

reasonable doubt.   



25. POINTS FOR DETERMINATION NO. II, IV & V:- Whether the accused persons, 

at Madhupur Tiniali at around 10:00 p.m wrongfully restrained the informant, 

Md Gazi Ali, Md. Noor Ali, Md. Atabar Ali and Md. Manaruddin and thereby 

committed an offence punishable u/s 341 IPC? 

Whether the accused persons voluntarily caused grievous hurt to Md. Abdul 

Sahid and thereby committed an offence punishable u/s 325 IPC? 

Whether the accused persons voluntarily caused hurt to Md. Nur Ali and Md. 

Gazi Ali and thereby committed offence punishable u/s 323 IPC? 

 

26. P.W-1, Abdul Sahid, deposed that while he, Atabar Ali, Noor Ali was taking Md. 

Manaruddin to the hospital, the accused persons came there. He deposed that 

accused, Nabi Hussain, assaulted Noor Ali with the blunt side of a dagger. He 

further deposed that the accused persons assaulted him as well and caused 

injuries on his right hand. He deposed that accused Noor Jmaal caused dagger 

injury on the left side of his back. He deposed that the accused persons had 

iron rod in their hands. He deposed that after attacking them the accused 

persons fled away from there. In his cross examination, he deposed that the 

accused persons had used dagger and khukri to cause injuries upon him. He 

deposed that he had sustained injuries on his left shoulder and right hand. 

 

P.W-2, Md. Manaruddin, deposed that while he was being taken to the hospital 

by the informant, Noor Ali, Atabar, Gazi Ali, the accused persons assaulted them 

near Madhupur Tiniali. He deposed that he fled away while the accused persons 

were assaulting the informant. In his cross examination, he deposed that at the 

time of the incident at Madhupur Tiniali, he had fled away and that he does not 

know about the incident.  

 

P.W-3 deposed that while he, Abdul Sahid, Noor Ali, Gazi Ali had taken 

Manaruddin to the hospital. He deposed that on their way to the hospital, the 

accused Nabi Hussain assaulted Abdul Sahid with a stick. He deposed that he 

fled away from there. He deposed that all the accused persons were present 



there. In his cross examination, P.W-3 deposed that that when he saw the fight 

at Madhupur Tiniali with Abdul Sahid he had fled away. 

 

P.W-4 deposed that when he, Abdul Sahid, Gazi Ali and Atabar were taking 

Manaruddin to the hospital, the accused persons assaulted them near Madhupur 

Tiniali. He deposed that Nabi Hussain had assaulted him with a stick. He 

deposed that he went away from there. He further deposed that the accused 

persons also assaulted Abdul Sahid and Gazi Ali. He deposed that accused, Noor 

Jamal, assaulted him on his hand. He deposed that Abdul Sahid also got injured. 

 

P.W-5 deposed that when he, Noor Ali, Atabar, Abdul Sahid were taking 

Manaruddin to the hospital, the accused persons attacked them near Madhupur 

Tiniali with sticks. He further deposed that Noor Jamal assaulted him with stick. 

He deposed that Nabi assaulted Abdul Sahid and they took Abdul Sahid to the 

hospital.  

 

P.W-7, Sri Simantan Bhuyan, a resident of Madhupur, deposed that he had 

heard some hue and cry near his house. He deposed that he had seen some 

people on the road but due to darkness at that time he could not see what was 

happening.  

 

P.W-9/ I.O deposed that P.W-1 had stated before him that accused persons 

assaulted them with iron rod, Khukri, sticks and broke his right hand and also 

assaulted Noor Ali and injured him all over his body. He further deposed that 

P.W-1 did not state before him that accused Noor Jamal assaulted him with a 

dagger and injured him. 

  

P.W-8, Dr. Naren Kutum, deposed on oath that on 31.07.2015 he had examined 

Abdul Sahid, Nur Ali, Gazi Ali and Md. Manaruddin. Exhibit 2 and exhibit 3 are 

the medical reports and Exhibit 2(1) and Exhibit 3(1) are his signatures.  

 

Exhibit 2 and Exhibit 3 are the medical reports of Abdul Sahid, Md. Noor Ali, 

Gazi Ali, Md. Manaruddin Ali. Exhibit 4 is the medical report which as per the 



version of P.W-9 was collected by him. The time of examination as per Exhibit 2 

is 11:18 P.M dated 31.07.2015 and as per Exhibit 3 is 11:45 P.M. Thus, it is 

apparent that the above named persons sustained some injuries and went to 

the doctor for treatment on 31.07.2015 night. As per the Exhibit 1, the accused 

persons had assaulted them at around 10 P.M near Madhupur Tiniali. P.W-7, a 

resident of Madhupur Tiniali, also deposed that he had heard some hue and cry 

near his house and when he went out he had seen some people there. Thus, it 

is apparent that the above named persons sustained some injuries on 

31.07.2015 night after which they had gone to BNC Civil Hospital for treatment. 

I.O also deposed that first the injured for treatment themselves and later on 

requisition was sent for report. All the P.Ws deposed that the accused persons 

assaulted them near Madhupur Tiniali while they were taking Manaruddin to the 

hospital. Though there were minor contradictions about the nature of weapons 

used by the accused persons, but nothing could be brought forth by the defence 

side in the cross examination which would make the version of the P.Ws 

unreliable about the injuries being caused to them by the accused persons.  

 

From Exhibit 2, Exhibit 3 and Exhibit 4 it is apparent that the accused persons, 

at Madhupur Tiniali at around 10:00 p.m wrongfully restrained the informant, 

Md Gazi Ali, Md. Noor Ali, Md. Atabar Ali and Md. Manaruddin and voluntarily 

caused grievous hurt to Md. Abdul Sahid and also voluntarily caused hurt to Md. 

Nur Ali and Md. Gazi Ali. Thus, prosecution has been able to establish the guilt 

of the accused persons beyond reasonable doubts u/s  341, 325, 323 IPC. 

 

27. POINT FOR DETERMINATION NO. I:- Whether the accused persons formed an 

unlawful assembly in order to commit an offence and thereby committed an 

offence punishable u/s 143 IPC? 

 

28. From the discussion and decision of the issues discussed above, it is clear that 

the accused persons had formed an unlawful assembly in order to commit 

offences u/s 341/325/323 IPC. Situated thus, in my opinion the charge against 

the accused persons u/s 143 IPC is also established beyond reasonable doubts.  



ORDER 

 

29.  Keeping in mind the above appraisal of evidence, discussion and decision, I 

hereby convict the accused person, Md. Noor Jamal Haque, u/s 324 IPC. On the 

basis of the evidences, I hereby also convict accused persons, Md. Nazir Ahmed, 

Md. Nabi Hussain, Md. Jahar Ali, Md. Nur Jamal Haque, Md. Musabbar Ali u/s 

143, 341, 325, 323 IPC. 

 

30.  Considering the nature of offences involved, I am not inclined to give the 

benefit of Probation of Offenders Act to the accused persons as the victims were 

sustained various injuries due to the acts of the accused persons and giving the 

benefit of the above Act would encourage such unlawful activities and would 

send a entirely wrong message to the society. 

 

31. I have heard the accused persons on the point of sentence. They have prayed 

for leniency as first time offenders. 

 

32. After considering the above, I hereby sentence the accused person, Md. Noor 

Jamal Haque, to undergo Rigorous imprisonment for one year for offence u/s 

324 IPC.  

 

All the accused persons, viz., Md. Nazir Ahmed, Md. Nabi Hussain, Md. Jahar Ali, 

Md. Nur Jamal Haque, Md. Musabbar Ali are sentenced  to pay a fine of Rupees 

500/- (Five Hundred) each in default Simple imprisonment of two days for  

the offence u/s 143 IPC;  

 

the accused persons are further sentenced to pay a fine of Rupees Five Hundred 

(500/-) each, in default Simple imprisonment for 2 days, for the offence u/s 341 

IPC; 

 

the accused persons viz., Md. Nazir Ahmed, Md. Nabi Hussain, Md. Jahar Ali, 

Md. Nur Jamal Haque, Md. Musabbar Ali are further sentenced to rigorous 



imprisonment of One year and a fine of Rupees One thousand each in default 

Simple imprisonment for one month, for their offence u/s 325 IPC;  

 

the accused persons, Md. Nazir Ahmed, Md. Nabi Hussain, Md. Jahar Ali, Md. 

Nur Jamal Haque, Md. Musabbar Ali are further sentenced to rigorous 

imprisonment for three months each for their offence u/s 323 IPC.  

 

The period of detention, if any, of the accused persons shall be set aside from 

the period of sentence of the accused persons. The sentences shall run 

concurrently. 

 

Copies of judgment are furnished free of cost to the accused persons. 

 

33. The case is, accordingly, disposed of on contest. 

 

34. The judgment is delivered and pronounced in open Court, today, the 5th day of 

May, 2018 under my hand and seal of this Court. 

 

 

                                                                                                                    

                                                          Smti. Priyanka Hazarika Nair                                                                                                               

                                                      Sub Divisional Judicial Magistrate (M)  

                                                         Biswanath Chariali, Sonitpur.                                                                                  

 

 

 

     

 

 

 



 

  

 G.R Case No. 416/15                                                      Dated: 05.05.2018 

 

APPENDIX 

 

 

(A) PROSECUTION WITNESSES: 

P.W-1: Md. Abdul Sahid 

P.W-2: Md. Manaruddin  

P.W-3: Md. Atabar 

P.W-4: Md. Nur Ali 

P.W-5: Md. Gazi Ali 

P.W-6: Md. Ali Ahmed 

P.W-7: Sri Simanta Bhuyan 

P.W-8: Dr. Naren Kutum 

P.W-9: ASI Amal Chandra Dey 

 

 

(B) PROSECUTION EXHIBITS: 

Exhibit 1- Ejahar 

Exhibit 2: Medical Report  

Exhibit 3: Medical Report 

Exhibit 4: Medical Report 

Exhibit 5: Sketch Map 

Exhibit 6: Sketch Map 

Exhibit 7: Charge sheet 

 

 

 

 



(C) DEFENCE WITNESSES: Nil 

 

(D) DEFENCE EXHIBITS: Nil 

 

 

                                                                                                  

                                                 

                                                  (Mrs. Priyanka Hazarika Nair) 

                                              Sub Divisional Judicial Magistrate(M)  

                                                  Biswanath Chariali, Sonitpur. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


